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CENTRAL ADMINISTRATIVE TRTIBUMNAL, PRINCT?@L
. {:}161 NO. ?83‘3};9?

< New Delhi., this 1st September. 1998

Horn ble Shri T.W. Bhat, Member (J)
Hon bhle Shri S.P.Biswas, Memher (A}

Shri Hemént Kumar Akhauri T ‘
) c/o Sheopuian Ray
Mohalla-Maharaia Hatta
Katra, Aprah (Bhoipur), Bihar .. o Applicant
. {

n

{(By Advocate Shri N.M., Oiha)
= ’ Ve n iU

. Union Public Service Commission
through its Secretary
- Dholpur House, Shahishan Road
Hew- Delhi

7. Director . :
Fonplovees Provident Fund Organisation
g9th Floor, Mavur Bhawvan
Connauaght Circus, New Delhi .. Respondents

(By Advocate Shiri Y.S.R. Kirishna)

: ORDER(oral)
Hon ble Shri T.N. Bhat

We  have heard the learned counsel Tor Lf

i

parties. on the face of it, this A4 not EES
. .
maintainab}e nefore this Trjbunal/for the simple
reason that the application is directed against the
judgement and order pa$$éﬂ liv the State Coﬁgumer
Dispute ‘Redressal Commission, Patna, Bihar which
cannot be filed 1in the Centfal Administrative
Tribunal. It howewver appears that the amplicant is
baﬁioallv agarieved againzt the action of UPSC and

relates to non-consideration of hig aspplication for

the post of Assistant Provident Fund Commissioner

an advertisement.
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